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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2018-19
arises out of an order of learned Commissioner of Income Tax
(Appeals) dated 14-06-2024 in the matter of an assessment framed by
Ld. AO u/s 143(3) on 07-04-2021. The sole grievance of the revenue is
deletion of addition of Rs.289.55 Lacs as made by Ld. AO u/s 68 of the
Act. Having heard rival submissions and upon perusal of case records,

our adjudication would be as under.



2. The assessee is stated to be running a petrol pump. During
assessment proceedings, it transpired that the assessee obtained
loans from 5 parties during the year which have been tabulated at
Para-3 of the assessment order. The assessee could not furnish
requisite documents to the satisfaction of Ld. AO with respect to 4
parties and accordingly, the loans of Rs.289.55 Lacs were added as
unexplained cash credit u/s 68.

3. During first appeal, the assessee furnished additional evidences
to substantiate these loans which were subjected to remand report of
Ld. AO. The assessee obtained loan from his parents. In support of the
same, the assessee furnished affidavit of the lenders, copy of bank
statement of lenders, copy of jamabandi of agricultural land pledged for
raising OD limit from HDFC bank from where the loans were advanced
to the assessee. With respect to remaining lenders, the assessee
furnished confirmation copy and bank statements of lender entities.
The Ld. AO, though supported the impugned addition, could not make
any specific comment on the claims as made by the assessee with
respect to the genuineness and the creditworthiness of the lenders.
The only doubt raised was that the loans were repaid within few days
and the purpose was not explained by the assessee. Considering all
these facts, Ld. CIT(A) deleted the impugned addition against which
the revenue is in further appeal before us.

4. We are of the considered opinion that when the adjudication of
Ld. CIT(A) is based on remand report of Ld. AO, the revenue could
hardly be said to be aggrieved by that adjudication. It is quite



discernible that by way of additional evidences, the assessee
successfully discharged the onus of proving the identify of lender
entities, the genuineness of the transactions as well as the
creditworthiness of the lender entities. No adverse finding could be
rendered by Ld. AO on these aspects. The fact that the loan was repaid
within short time would be if no consequence. This being the case, the
adjudication of Ld. CIT(A) could not be faulted with. We order so.

5. The appeal stand dismissed.
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